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schemes so that these amounts
are not withdrawn., Qtherwise, I
fear, at the end of the year, there

may be such heavy withdrawals that
it will be difficult for you to make
your budgetry provisions i this
regard. I would like to say another
two-three points. We have to cn-
courage savings. Resources are re-
quired. You have reduced income
tax rates. I hope that you may not
get the same amount but something
more than what you got because of
the inflalion. But if the scheme is
that we are again going to reduce the
rate of income tax, 1 do not agree.
At the same time, we have to see
such schemes. At the present, you
are giving Rs. 40,000 by way of in-
vestment in public provident fund etc.
for deduction under section 80-C.
Rs. 40,000 limit you have kept. I feel
a time has come when we should in-
crease it to Rs. 60,000 and secondly
for the 6,000 you are giving 6,000,
for the next six thousand. you are gi-
ving 50 percent and on balance 40
percent. I feel that time has come if
you want that resources are to be
mobilised, then you have to change
these slabs. First ten thousand will be
given in full, next ten thousand should
be given at 50 percent and balance at
40 percent. If it is done, honest tax
payers, who want to pay tax, they
will save the amount and Govern-
ment will get resources and that is

why I take this opportunity, once
again, to request the Government
that you should ponder over  this

scheme and increase this exemption
under 80C. For national savings cer-
tificate, a separate scheme should be
there. The whole amount of interest
in National Savings Certificates, it
may be Rs. 20,000 or Rs. 30,000, you
mus{ allow full deduction so that
we can, give the cncouragement for
this reason. Secondly, I think, the
Government is thinking to increase
the limit to Rs. 20,000, but what is
Rs. 20,000. If I put the money in
the National Savings certificates, after
12 years, it may hecome Rs. 40,000.
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While framing rules, you have to
state that it is the face value of Rs.
20.000 and not the encashment vilue
You must make it a point that it
should be a face value and not the
value which 18 to be paid at the time
of maturity. With these words, 1
support this Bill.
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THE DEPUTY CHAIRMAN: Now,
we have four more speakers on this
Bill and if the House desires, we can
finish it by 1.30 p.M. If the Hbjuse
desires, we can sit late and the Mi-
nister reply can be shorl. After lunch,
it is a private members day. Ss, it
will spill over either at 6.00 P.AT oOr
6.30 p.M. or on Morday.

SHRI R. RAMAKRISHNAN: *‘ler

5-00.

THE DEPUTY CHAIRMAN: At
5.00 the Prime Minister is goicy to
make a statement.

SHRI R. RAMAKRISHNAN: We
can take it up at 5-30.

THE DEPUTY CHAIRMAN: All
right. The House is adjourned for

lunch till 2-30. pm.

The House then adjot.aed
for lunch at cleven mirutes
past one ol the clock.

The Housc reassembled, after 1vuch,
at thirty two minutes past iwo ¢2 the

clock, The Deputy Chairman ir the
Chair,
RESOLUTION RE. APPOINTMENT

OF A PARLIAMENTARY COMMIT-
TEE TQ GO INTO THE WORKING
OF BANKS—contd.

SHRI NAND KISHORE BHATT
{Madhya Pradesh): Madam D:puty
Chairman, the resolution of Shri
Ramakrishnan has been t{horoughly
gone into. We have cxaminegd all
its aspects. As one connected with
the banking industry and those thou-
sands of employees working thare,
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I can say that nationalisation of
banks in 1969 by our late Prime Mi-
nigter, Shrimati Indira Gandhi, was
a recvolutionary step. It was a step
aimed at taking the country’s eco-
nomic growth to greater heights. It
was also cohcerned with how best the
lot of the common man could be im-
proved. At the time there were about
1,000 branches all over ithe country
and the total money in the banks was
Rs. 800 crores. Now, after sixtecn
years ot nationalisation, there are
about 40.000 branches in ihe country
and the deposits have alsg consi-
derably increased.

Madam, if we take a look at tho
working of the banking A industry,
therce 1s no doubt that it has contri-
buted a great deal to the economic
growth and development of the coun-
try. All the same, ndbody can say
that any scheme just introduced can
be foolproof. After all, we are all
human beings and always our inten-
tion is to make thc best of a given
situation. The banking industry after
nationalisation has really played a
pivotal role in our developmental ac-
tivity. The honourable Member de-
manded that there should be accoun-
tability. I fail to understand that in
a democratic society such as ours how
anybody can escape from accountabi-
lity.

Now, Madam, there are ways and
ways of judging accountability. In
thig particular case, the Estimates
Committee has already gone into the
cuestion and examined the working
of the banks and it has made some
valuable recommendations. The sug-
gestion is that therc should be a sep-
arate Committee of Parliament to go
into the working of the banking indu-
stry. Madam, the banking indusiry is
a commercial venture and we know
how the different banks are working
in different parts of the world. Every-
day we hear that certain parties or
certain individuals are having ace-
ounts in foreign banks and particular
mention is made of the Swiss banks.
Now, what ig the point in this? The
banking institutions have to maintain
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a certain amount of secrecy. After all,
a bank is a commerical organisation,
a business organisation, and, there-
fore, it cannot have the same stand-
ards which a Government department
or any other undertaking can have.
Since it is a commerical organisation,
it has to have its own policy, it has
to have a certain amount of manoeu-
vreability, so that it can gttract more
and more customers and more and
more money. Now, if therc is a sep-
rate Committee of Parliament only
for studying or going into the workin®
of the nationalised banks, I am afraid,
Madam, we will be going too for
since, as I said earlier, it is only a
commercial organisation and it has to
work on its own. The banks cannot
funclion like any other Government
department. They are, as I said ear-
lier, commerical organisations and
they should function as such, extend-
ing more and more facilities and-ben-
efits to the customers. Now, Madam,
in a vast country like ours, where we
havt got a population of about seven
hundred million, the banks have not
been able to reach the commonman,
In the years to come, the bank bran-
ches have to be expanded. Today we
have got about forty thousand bran-
ches and if there has to be one bran-
ch to cater to a population of one
thousand pcople then the number of
branches will have to be increased
further. Now, if the banks have to
work and operate in the way it is
wanted now, then il would be very
difficult and it would be impracti-
cable. Rather it would create obsta-
cles in the functioning of the banks.
1 say this because we may have our
own objections, we may have our
own viewpoints and we may have our
own suggestions. But there are ways
and ways of doing this and therc are
many forums through which these
suggestions can be passed and every-
body can contribute to the improve-
ment of the banking industry.

Now, Madam, in the banks, we have
to give certain priorities. At least
every block in the country should
have access to a bank. Then. on the
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cuest:on of imbalance in the ratic of
officers to the other staff, well, this is
a matter which is disputed. There is
section of people which says that the
banks are overstaffed and there is
algo a gection of people which says
ihat the bLanks are understaffed. Now
this is a matter which, I do not think,
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can be discussed in a tforum like
Parliament, Parliament is not the
place where you ran discuss this

matter. This is purely a matter of
imanagerial function.  The Feserve
Bank ¢f India and the Financr Mini-
stry are involved in the overall sup-
ervision of the working of the diffe-
rent banks, these guestions have to
be discussed there only. They frame
general guidelines and, for the pnur-
pose, they have got the Indian Banks’
Assaciation. It is the Indian Banks’
Association which is the apex body
of all the nationalised banks which
generally gives the guidclines to all
the nationalised banks and in case
there are any difficulties in the imp-
lementation of the guidelines, thev
are discussed in the forum of the
Indian Banks’ Association.

Something has been said about the
working of the Directors also. There
are Government Directors also in the
banks. They are gencrally the nomi-
nees of the Finance Ministry and the
Reserve Bank of India, which is the
administrative bank for all the na-
tionalised banks and other banking
institutions in the country, is having
its representatives in all the banks.
They are having their representatives
in all the banks. Then there are
ether interests which have been men-
tioned in the Act which was passed
at the time of nationalisation—social
interests, commercial interests, cus-
tomers’ interests, workers' interests
and so on—all these interests have to
be protected.  Unfortunately. with
the best of intentions of the Govern-
men, these Directors did not function
properly, and I do concede that they
have not brought good name and they
have not added to the efficient func-
Yioning of the banks. I am happy to
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note that the hon. Finance M:nisier
and his able colleague, the Minister
of State in the Ministry of Finance,
have a policy, according to which they
are going to cnsurc that all  those
who are appointed as Directors of
various banks show some accountabi-
lity, and there will be people who will
look into the various aspects which
have been mentioned in this Resolu-
tion.
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Mention has  been made | aboul
frauds. Madam Deputy Chairman, it
is really a sotry state of affairs that
very often we hear about rnalprac-
iices in banks. For that 1 do not
think there is- something basically
wrong with the policy. The wrong
lies in thé implementation of these
‘policics. This morning fin the pa-
pers we have read that some dacoits
and miscreants entered into a bank
and took over money. This is a mat-
tep of law and order, and I think it
would be appropriate that the Finance
Ministry in consultation with  the
Home Ministry cvolves some racthod
by which banks can be looked after,
moneys can be taken care of and, at
the same time, adequate sccurity can
be given to the staff, officers and
vweviers. If some people come with
revolvers and pistols, naturally they
cannot help. But just as in other coun-
tries they have some fool-proof sys-
tem where malpractices and frauds
can be avoided, I would urge upon
the Finance Minister this time that
now when they want the banking in-
dustry to enter into a new cra, when
it is preparing itself to accept greater
challenges, the Government must find
out as to how best security can he
given and these banks can be made
free from all such difficulties. (Time
bell rings)

Madam Deputy Chairman, what-
ever has been mentioned in the Res-
oluation by Shri Ramakrishana, with
the best of intentions, T fail to under-
stand why an cxperienecd parliament-
arian like him suggested that a sep-
arate committee may go into the
working of the banking industry
when we have got the estimates Com-
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mittee; In fact, we have got three
financial committces the Estimates
Committee, the public Accounts Com-
mittee and the Committee on Public
Undertakings. They are doing their
jobs.

With these words. I would urge
upon Shri Ramakrishnan to give a
second thought to what he was stated
in the Resolution and withdraw the
Resolution in the sense that we have
given suggestions 1o the Government
and the Government must come for-
ward, particularly in the matter of
staff, in the matter of ensuring secu-
rityv to those who are working in
banks, in the matter of stopping
frauds here and here, etc. And that
can be done not by a Resolution but
by urging upon the Government that
thev should come forward with a
heavy hand to deal with these mat-
ters.

With these words, I thank you,
Madam Deputy Chairman, for giving
me this opportunity.

THE DEPUTY CHATRMAN:
Sankar Prasad Mitra.

Shri

SHRI SANKAR PRASAD MITRA
(West Bengal): Madam Depuly Chair-
man, I thought of taking part in
this debate because I know that the
hon. Minister, Shri Janardhan Poo-
jari, is responsive to suggestions made
in this House.

The main Resolution complains of
three things. No. 1, increasing number
of frauds and other malpractices;
No 2, numerous mstances of dacaities
and No. 3, uniformity of pay scales
and service conditions. Nationalisa-
tion has undoubtedly rdonc a good
deal of good to the country. It has
-conferred henefits on the poorer and
weaker sections of the people. There
cannot be any denial of these facls.
But there are dark features as well
and those dark features, at any rate
some of them, have sought 10
be highlighted in this Resolution.
Sixteen years have already passed
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Some attempts should have been made
tg secure uniformity of pay scales and
service conditions by now. These
were different banks to start with.
They Wwere taken over, All these
banks had their own pay scales
and service conditions. But now that
they are all nationalised banks some
kind of uniformity has to be reached.
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Comirg to the first proposition, vig,
incredsing number of frauds and other
malpractices, we are aware that ad-
vances that are made to parties arc
sometimes small advances and often
large advances. With regard to small
advances, the Government has given
a dircction that up to a particular
sum you make advances without car-
ing for securities, without too mueh
enguirics about the general reputa-
tion because the intension is to con-
fer hencfits on the weaker and poo-
rer sections of the community. It is
ithe large advances which are cregt—
ing difficulties. In recent times, the
Sclhia advances have created scan-
dals and scandals are published in
news papers almost everyday. Thea
it is reported that borrowers oftenr
open accounts in different nationsli-
sed banks at the same time, start with-
drawing moncy from all these hanks.
Then they open a Current Account
or a2 Savings Bank Account in some
other bank and deposit their sale
proceeds in that Current Account or
Saving Bank Account depriving the
overdraft accounts of their dues for
repayment. This is due to lack of an
effective system amongst these natio-
nalised bhanks of sharing information
in respect of large accounts. ?ar
from any spirit of cooperation as bet-
ween mnationalised hanks, there exists
a spirit of competition amongst them
and it is this spirit of competition
which is creating all the difficulties.
Then we find in newspaper repotis
that in most of these banks and their
scveral branches, quality leadership
is conspicuoes by its absesce We have
newspaper reports that normal me-
thods of appraisal of the payment
system and credit schemes are di§-
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pented with through the intervention
aof politicians. Then there was a re-
port, a very valuable report, of a com-
mittee which was presided over by
a former Member of this House, a
very respected Member, Mr. FEra
Sezhiyan. This Era Sezhiyan Com-
mittee Report pointed out amongst
others that cases before the Vigilance
Cormymission provided some instances
aof abusc of power, use of fake recoids,
misappropriation, wrong favours and
negligence. The Era Sczhiyan Com-
mittee Report recommended strongly
that the audit of all nationalised banks
should be made through the Comptrol-
ler and Auditor-General of India. I
do not know what has heen the rcac-
tion of the Governmeng or the Minis-
try of Finance to this Report. There
are also newspaper rcports which we
read from time to time that Direc-
fore of Banks who are not supposed
to interfere with day-to-day working
of banks in fact, do interferc with
the day-to day functioning for favour-
ing specified borrowers. These mal-
Practices have got to be checked,
olherwise the country is likely to be
defrauded by borrowers, the so-called
industrialists and exploiters. And this
kind of fraud would go on without
effective checks.

The second proposition in the Reso-
lution is the proposition regarding in-
stances of dacoities. As has just been
pointed out, there was a robbery in
the Bank of India South Delhi branch
at Chittaranjan Park day before yes-
terday. The pattern of these robbe-
ries 1s more or less thc same in every
case. Armed gangs enter the bank
premises,  the employees are asked to
eollect fogether on points of revol-
vers or pistols, they are warned agai-
nst use of any kind of alarms, then
the key to the strong-room is demand-
ed. the key has to be hanned over,
large amounts of cash are bagged,
2nd then they disappear firing a few
rounds in the air creating commotion
and terror in the locality. This is
more or less the organised pattern of
these decoities all over the country.

[ RAJYA SABHA ]
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It is sometimes suggested that these
dacoities or robberies cannot take
place without the involvement of bank
employees in the conspiracy. And it
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1s in collusion with them tha; these <73

gangs enter the premises and teke
away large sums of money. But 1
do not want to make such sweeping
observations because a good length
of my life has been spent in the Judi-
ciary, and in the absence of concrete
cvidence 1 do not want to make any
generalised statements. But if there
is any truth in this allegation, that
truth has to be enquired intoe. In
some of the bank premises we find an
armed sentry at the gate. Byg when
a gang of robbers has entered the pre-
mises with pistols or revolvers, the
armed sentry often becomes helpless
and he is naturally unsuccessful in
preventing the crime. I was having a
discussion with one of the most res-
pceeted Members of this House, who
is an authority on modern electronics.
And he told me that the science of
electronics has evolved methods—the
Minister for Science and Technology
happens to be present here and he
may also give some expert advice to
the Minister of Finance—and I am
told by the electronic expert in our
House Prof. Ramachandra Rao, he is
not present in the House, that modern
clectronics have evolved methods of
invisible burglar detectors. The bur-
glar will be detected as soon as he
enters the premises with weapons and
he will be arrested, unable to move
about on the spot. In fact, I have
seen such devices in the United States
of America long long ago in 1958. I
visited the Massechussetes
of Technology...

AN HON. MEMBER: How many
robberies took place after that in the
United States?

SHRI SANKAR PRASAD MITRA:
T am not talking aboul robberies in
the United States. I am talking of
advancement in electronics in  the
United States. These arc two diffe-
rent propositions. Whether they use
electronics for the purpose of preven-
ting dacoity or not, that is the policy

Institute |
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of the Government of the United Sta-
tes with which I am not concerned. 1
went to the Masscchussetes Institute
of Technology and I was taken to
the library of music of that Institute.
I found an automatic door

opener
and an automatic closer and there
was a computer for recording how

many persons are coming into the li-
brary and how many are going out.
I also remember either in phoenix
or in Oklahoma City, I was taken for
a drive by a local lawyer and he
invited me also to dinner at his resi-
dence. When we came to his resi-
dence he was sitting in the car in
front of his garage. He switched on
something and the rolling shutter of
garage had opened. The car entered
the garage. Then he used another
switch and the rolling shutter closed
down. I am ignorant about eleciro-
nics. (Interruptions). ,

THE DEPUTY CHAIRMAN: That*
is remote control.

SHR1 SANKAR PRASAD MITRA:
That is remote control.

THE DEPUTY CHAIRMAN: I have
installed it in my house,

SHRI SANKAR PRASAD MITRA:
You are a scientist and you must be
knowing more about it (Interrup-
tions).

I do not know whether she knows
anything about remote control Other-
wise she would have controlled the
heart of Mr. Nirmal Chatterjee and
asked him to keep quiet. But
these remote centrol switches can be
installed at least in the principal
banks. I do not say that in 40,09) bran-
ches you go on introducing remote
control switches, because you won't
have the money to spend. But it is
worth spending money on electronics
to some extent because all of a sud-
den on a single day by a single ope-
ration you are being debunked to the
extent of about rupe:s four, five or
ten lakhs. So, it is worthwhile spen-
ding some money on these electronic
devices for the purpose of detecting
robberies and for the purpose of cat-
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ching these rouvbers on the spot so
that these mischiefs can be preven-
ted. I hope the hon. Minister will
apply his mind to this proposition
and take expert advice through the
good offices of the Minister of State
for Science and Technology who s
sitting behind him. Some advice may
even be given by an hon. member
of this House, Prof. Ramachandra
Rao who suggested various points to
me during the mid-day recess. I do
not know whe her he would be parti-
cipating in this debate. I have no
doubt that he w .ld come forward
with greater details. I am not a
scientist. I cannot give you all the
details.
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In the operative part of the Resolu-
tion the Mover wants a Committee of
Members of Parliament and others
with a sitiing or a retired Supreme
Court Judge as the Chairman. Of
3 pM. course. I do not know how

far it is feasihle to re-

alise it because it may
require invocation of statutory provi-
sions, like Commissons of Enquiry
Act or some kind of other statute, or
even creation of nsw statutes I
would like to kno.w what pciicies the
hon. Minister has in view to control
these two evils which had been poin-
ted out in this Rasnluticn namely,
increasing number of frauds and other
malpractices, as well as numerous
instances of dacoitizs in banks.

With these words I conclude my
commentg on this Resolution and I
shall anxiously wait for the hon. Mi-
nister’s reply.

SHR] H. HANUMANTHAPPA
(Karnataka): Madam. I thank you for
giving me the opportunity to parti-
cipate on the resoluion moved by my
freind Mr. Ramakrishnan. The mo-
ver while moving his 'resolution him-
self was in a confusion. He said: ‘I
am at a loss where to begin ' That
was the position of the mover be-
cause having tabled a resolution...

THE DEPUTY CHAIRMAN: It is
not only the money which is lost in
the banks.
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SHRI H. HANUMANTHAPPA:
The resolution reads: *...despite six-
teen years having elapsed since the
nationalisation of Banks in the coun-
try, they have not ibeen made accoun-
table to parliament in g proper man-
ner.” Madam, he is himself a Parlia-
mentarian. He knows how Parlia-
ment exercises control on  various
things, how Parliament funciions also.
The Parliament functions through va-
jious committees also and the Reserve
Bank every year gives g report; even
the nationalised banks ‘reports are
here; Auditor General's reports are
here, and all these reports are sub-
ject to open scrutiny of Members of
Parliament and if necessary, Members
are entitled ‘n ask questions on the
floor of the House and get clarifica-
tions. It does not mean that natio-
nalisation has made the banks not
accountable. Actually, it is the very
purpose of nationalisation to mak=
the banks accountable to parliament.
What was the situation earlier? Be-
fore nation=lisation, banks were not
accountable to Parliament: they mana-
ged in their own way; the directors
used to manage the banks as their
personal property. Even credits were
given to the kith and kin and the rela-
tives to start some industry. It was
just to have a control over these
banks, that nationalisation of banks
was thought of by our late lamented
Prime Minister Shrimati Indira Gan-
dhi, ot the cost of a split in the party
when the decision was taken, and that
has been hailed throughout the coun-
try.
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Madam, after nationalisation, what
is the state of affairs of these banks?
In 1969 we had only 9262 branches
with deposits of Rs. 4646 crores. To-
day at this length what my friend
refers after sixteen years’ what is the
position? There are 48.316 branches
with deposits of Rs. 75,000 crores. Out
of this, there are 21,648 branches in
rural areas. In 1969 only 1868 bran-
ches were in rural areas: banks were
only urban-oriented. They had not
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been entrusted with the responsibi-
lity of the society as a whole that is
of socail change: Now they have been
entrusted with a new responsibilty.
We have to examine and scrutinise
how far theese panks have been able
to fulfil those functions entrusted after
nationalisation. Credit-Deposit ratio
which was 37.2 per cent in 1969 has
risen to 60,3 per cent in 16 years. My
poin; is that nationalisation has hel-
ped the banking industry. And it has
not escaped the control or the scrutiny
of Parliament.

228

Coming to the second aspect of the
Resolution, Madam, ‘increasing num-
ber of thefts and other malpractices
brought to light from time to time
have revealed the unsatisfactory per-
formance of the banks generally and
in the matter of advances particularly;
inat as reported, numerous incidents
of dacoity and theft are taking place
frequently in the nationalised banks’,
I would like to point out that natio-
nalisation is not the cause for increa-
sing incidents of dacoity or theft
or rohbery. It is the picture of
the society that we are having. Natio-
nalisation is not the root-cause for
these incidents of theft or dacoity or
robbery. These incidents have in-
creased not because of nationalisation.
In this connection, we should also take
into account the fact that these natio-
nalised banks have been asked to
undertake some social justice work,
to which we are committed. Of cour-
se, 1 agree that these incidents of
theft etc. have increased. One of
the reasors may be the enormous in-
crease in the number of branches,
without the infrastructure, without the
banks having the capacity to absorb
{lie worls which was being entrusted
to them; because of the enlargement
in their scope of operations. The
numbey of branches has gone up from
9.000 to 48,000. Out of this, 22,000
branches are functioning in the rural
areas. It is the nature of man, the
habit of man, the character of man,
the morale of man, which resulls in
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these incidents of theft, dacoity, rob-
bery, fraud, misappropriation, mis-
application etc. This is not due to
the nationalisation of the banks. EI-
sewhere, what is the picture? Is it
only in the vanks? What is the total
picture of the society. Thefts are
increasing. Dacoities are increasing.
Cases of misappropriation are increas-
ing. There is machinery to take care
of all these things. Appointing a
Parliamentary Committee {0 go into
the affairs of these banks will not sol-
ve the problem. Already, we have
the Public Undertakings Committee,
the Estimates Committee and the Pub-
lic Accounts Committee. Have you
been able to check thefts, frauds, mis-

appropriations, in all these public
sector undertakings? This is not the
remedy. What my friend, Mr.

Ramakrishnan, is suggesting is not the
remedy. If we appoint a Parliamen-
tary Committee under the Chairman-
ship of a Judge and this Committec
brings out a report, is it going to
reduce the incidents of theft and mis-
appropriation? It is not the case.
Actually, the point 1is, there are
laws to take care of all these things,
theft, fraud, misappropriation ete.
‘There are laws. It is not so only in
the banks. In the outside society also,
such things are happening. Have we
been able to check it? How best we
can make them effective? This is
more important.

1 have the figures with me in regard
fo frauds in the banks. In 1978 the
number was 1422 and the money in-
volved was Rs. 7 crores; embezzle-
ment involved. In 1982, it was 2.065
involving Rs. 14 crores. In 1983, it
was 2,360 involving Rs. 29.62. crores.
In 1984, it was 2,410 involving Rs.
38 crores. But what i3 the action ta-
ken on this? It is not the responsibi-
lily of the banks to proceed further.
Tt is the law enforcement machinery
which takes steps...(Time-bell rings)
Madam, I have not even commented
on two clauses. As I said, in 1982
there were 2,065 cases, but the puni-
shment was awarded only in 528 ca-
ses.  (Interruptions) in 1983, out
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,of 2,360 cases, punishment was awar-

ded only in respect of 609 cases. In
1984, there were 2410 cases but pu-
nishment awarded is only in cases of
700. This is not the mistake of the
banks. The frauds have been identi-
fied; banks have reported these frauds;
the punishment is to be awarded by
the law-enforcing machinery, the
various courts, the various police de-
partments. They have not been pro-
mpt in taking action. The ball is some-
where else. The banks have prom-
ptly reported. The auditors have pro-
mptly reported that there is 5 fraud
in the bank. But how far the action
has been taken is ihe question.

So the procedure has to be looked
into; that should be strengthened:
that should be made effective as well
as more deterrent. This is the only
way how we can avoid these frauds.
The law enforcing machinery should
be made effective and if necessary, we
have to change the procedure, make
them subject to summary trial ins-
tead of giving adjournments and tak-
ing adjournments and lengthening the
process.

Yesterday we have passed the
ESMA Bill. There also the rights of
the employees to some extent and
the number of unions come in the
way of effective working of the banks.
Likewise the law enforcing machinery
is very slow and thereby effective ac-
tion is not being taken on these fra-
auds. ’

The next clause says:

“despite most of the Banks per-
forming the same functions there
is no uniformity of pay scales and
service conditions amongst the offi-
cers and employeeg of these Banks.”

Madam, this hag got a historical
background. On the date -f natio-
nalisation, there were different banks
working under different norms, une
der different managements, Those
employees have been absorbed.
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It is not that we have started all new
banks all afresh with regular rules.
Actually there were banks in
tence; there were service rules
existence; there were pay scales
existence.

exis-

in

in
These have been nationali-
sed. Even among the banks, there
are different categories of banks—
the Apex Banks, the Nationalised Banks.
the Regional Rural Banks, the Coope-
rative Banks, NABARD, IDBI and
such other financial institutions also.
Taking the nature of functions that
these financial institutions are perfor-
ming their pay structutres are different,
It may not be possible to bring unifor-
mity in the pay structures and the
scales of pay. Over and above this, each
banking institution hag got a  very
strong union to take care of themsel-
ves. A number of times they have
violated bilateral agreements. And
it is not a case of ill-payment to these
bank employees. Actually they are
well paid when compared to the other
employees of the Central Government
or the State Governments. There may
not be uniformity in pay scales, but
that does not mean that they are ill-
paid. They are well-paid and they
are well organised and they are cap-
_able of taking their cases to any ex-
tent. A number of cases have gone
to the Supreme Court. They have
got the instrument of negotiating ma-
chinery; they have got he support of
the industrial law. They can negotia-
te. The Parliamentary Committee
need not interfere because they have
got a very strong union in every bank.
They are capable of doing it. We have
given laws; this Parliament has made
laws strengthening them, giving them
the support. The unions are capable
of taking up their causes and
settling them across the table through
bilateral agreements,

Lastly, Madam, it says:

“this House is of opinion that a
Committee consisting of members of
Parliament along with some other
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of a sitting or retired Supreme Court

Judge to enquire into the activi-
..ties....” ete.
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As I said at the outset, Parliament
has got various methods to exercise
control and we have got checks and
counter-checks. The Reserve Bank of
India has a High Powered Commit-
tee to go into the affairs of these banks.
Then they have got their auditing
system. QOver and above that, Par-
liamentary Committee goes into the
details and we have got various re-
ports also laid on the Table of the
House, so that there is no necessity
to form a Parliamentary Committee:

Having said this, I want to bring
to the notice of the Finance Minister
that he should look into the working
of the banks also. I am thankful to
the Mover of the Resolution for hav-
ing brought it because it gives us an
opportunity’ to introspect, to verify
the functioning of the various banks.
Madam, after their nationalization,
particularly when Parliament has ac-
cepted the economic programmes of
this country, under the 20-point Pro-
gramme we are expecting much more
from the nationalized banks. They
have been entrusted with the IRDP
loans, Self-Employment loans whicn
form the basis of economic develop-
ment where we have said that the
people living below the poverty line
have to be raised above the poverty
line. Madam, the hon. Minister of
State for Finance, Mr. Janardhan
Poojari, is here and he very well
knows about the staff in the banks.
In several loan meals has pointed out
the aititude of the bank employees.
One thing that is necessary is that
they should be straightened up and
the banks should be made real ser-
vice-oriented institutions in order to
get the desired results, what we ex-
pect from  the Tbanks. (Time-bell
rings)

THE DEPUTY CHAIRMAN: There
are two more speakers and he has
to reply.
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woncluding. Madam.

I am

There is one more thing, About these
IRDP loans, one point concerns rural
.development o self-employment.
Here, the subsidy portion of it has
become a menace in the implementa-
‘tion of this programme. The subsidy
portion attracts corruption. Instead
‘of the subsidy being paid in the be-
ginning—which the bankers and de-
‘velopment officials make use of—that
can be linked as subsidy to be writ-
ten off out of the loan. I would re-
quest the hon. Minister to consider
this aspect in consultation with the
Rural Developfent Department:

With these comments, Madam, I
conclude my speech. Thank you.
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THE VICE-CHAIRMAN [LR. (SHRI

MATI) SAROJINI MAHISHI]: Mr.
M.S. Ramachandran.
SHRI M. S. RAMACHANDRAN

{Tamil Nadu): Madam Vice-Chairman,
I am thankful to you for giving me
this opportunity to make a few com-
ments on the Resolution. I am also
thankful to the Mover of the Resolu-
tion for giving this House an oppor-
tunity to discuss /both the achieve-
ments and the lapses of our banks
in the public sector.

I believe that the Mover of the Re-
solution has given a very much exag-
gerated account of the state of aft-
airs, I do not say that it is extremely
good in all aspects, but they are not
so bad as it is aitempted tg be made
out. I would like to remind my col-
league, Shri Ramakrishnan, the Mo-
ver of the Resolulion that by natio-
nialisation of the banking sector we
have inherited these banks from the
private and monopoly industrial hou-
ses of this country which were under
their control before nationalisation.
They had a culture. They had an
outlook without any commitment to
our social ideologies of the Govern-
ment. So, we have inherited those
banks as they were with the offi-
cers and the staff with their outlook,
culture and tradition. It is not so
.easy to change all of them in such a
short time. It takes not only time,
but more serious efforts to put them
© in order—at least in the way we want
them to function. At the same time,
we cannot just sgy that on the achieve
ments side it is not satisfactory. Therc
are certain lapses. I do admit. But
the overall performance of the bank-
ing sector is really good and i+ is
not at all bad as is attempted to be
made Madam. If we take up the depo-
sits growth, as at the end of 1978,
Rs. 26.550.79 crores were the depo-
sits, and there was an increase—it
registered an increase of 24.47 per-
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cent over the previous year, Yearly
rate of growth of deposit in 1979 was
16.50 per cent, in 1980, It was 17.20
Jer cent. in 1981 it wag 19.57 per cent
and in 1982. it was 14:80 per cent
Looking at these figeres. 1t 1s not so
2asy to say that the performance is
not satisfactry. Again. laoking at the
deposi{ growth of the non-banking
companies, I would like to compare,
in 1979-80 1t was 31 per cent. in 1980-
81 it was 21.3 per cent, and in 1981-82
it was 31:03 per cent. Then compar-
ing this with the non-banking com-
panies, our growth may not be as
satisfactory as we would like them to
be but there are reasons for that.
Those non-banking companies are in-
ducing the customers for higher rate
of interest and also some what better
service in receipt of money and then
repayment of the money, in that res-
pect, our sector performance is not
satisfactory. We should not also
forget the fact: before nationalisa-
tion, these banks were functioning
purely as commercial banking insti-
tutions. After the nationalisation,
they have taken the role of serving
as to fulfil our social abjectives and
social commitments. These banks
have been extending credit facilities
to a number of ongoing social and
economic programmes ang schemes
such as IRDP ete. During the first
three years of the Sixth Five Year
Plan, total sum credit was Rs. 1470.62
crores. Total subsidy was Rs. 952.09
crores benefiting about 89 lakhs fa-
milies and one more aspect, the
banking sector has done is they have
started adopting number of villages.
These adopted villages by banks and
public sector have increased at the
end of 1981 to 1,20,000. No one can
dispute that these villages have not
made all round progress. Profits of
28 public sector banks have gone up
from Rs. 55.94 crores in 1980 to Rs.

"7.56 crores in 1982. Out of the total
outstanding credit of Rs. 36128 crores
at the end of 1982, Rs. 28.345 crores
were fully secured. Rs. 4054 crores
were considered good and secured by
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personal liabilities. Rs. 3729 crores
were Directors personal security. This
cannot be considered bad. Now, let
me come to certain unsatisfactory as-
pects. Credit deposits ratio is not
uniform in all the regions. In Sou-
thern region, it is at 80.01 percent,
Northern region, it is ranging bet-
ween 49.60 percent to 56.01 percent,
in eastern and western regions, it is
only 45.08 percent. There is great
regional imbalance and the same
thing will apply also to the number
of branches in different regions.

In respect of customer service, 1
agree with the mover of the Resolu-
tion that much remains to be done.
I am sure that the hon. Finance Minis-

ter will take concrete steps to im-
prove this aspect.

In conclusion, 1 appeal to the
mover of the ZResolution to have a
second thought eon his Resolution and

not press his Resolutio.). Thank you.
PROF. C. LAKSHMANNA (Andhra
Pradesh); Madam Vice-Chairman, the
Resolution before the House is one on
‘which ihere should not have been any
difference of opinion, in the sense
that this Resolution seeks to focus
the attention of the House and of the
Government in particular on three
things that are happening in the
banking system: one, the increasing
number of frauds and other malprac-
tices which are being brought to
lighy from time to time: two, the nu-
merous incidents of dacoity and theft
that are taking place; and three, the
non-uniformity of pay scales and ser-
vice conditions existing among the
different ‘banks. Taking these three
facts into consideration, the Resolu-
tion seeks to request the Govern-
ment to appoint a high-powered com-
mittee  with either a sitting or a
retired Supreme Court Judge and some
Members of Parliament and some ex-
perts outside, to go into the working
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of the banks in the light of these
three c¢pecified problems that have

been mentioned in the Resolution.

One point which is arising again
and agamn is that the entire focus is
only on the nationalised banks, as if
to give an impression that the natio-
nalised banks have been a sort ot
problem rather than a solution to the
various issues that we were facing in
the country over the last 38 years.
Madam Vice-Chairman, I would like
to dispel any doubt or suspicion what-
soever about the intention of this
Resolution by saying that the natio-
nalised banks have been made the
focal point mainly because today the
nationalised banks account for as much
as 90 per cent of the commercial net-
work of banks in the couniry. There-
fore, the incidents that are taking
place due either to dacoity or white-
collared dacoity and the non-existence
of uniform pay scales focus attention
on the nationalised banks and this
could be made, with the help of the
Governmenl’s persuasive powers, to
include other commercial banks as
well. Therefore, one need not be
very apprehensive as to the focus of

the Resolution on the nationalised
banks.
Madam  Vice-Ch irman, the pro-

blem of frauds in the banks is some-
thing which should make everybody
attentive. There is no denying of the
fact that here hgs been an increase in
the number of frauds and malprac-
tices in the banks. That does not,
however, mean that the entire bank-
ing system in this country, either na-
tionalised or otherwise is full of
frauds and nothing else. What is
imporiant to note is thai the increas-
ing number of frauds and malpractices
is causing alarm because they are
becoming a premium on the working
of the development forces in the
countiry. Therefore, it is necessary
that efforts should be made to check
the frauds and malpractices in  the
banks. Madam, while the ordinary
citizen requires umpteen number of
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assurances, securities even to secure
a small loan, some of the big indus-
trial houses, whose cases have come
to light, have been able to corner lar-
ge amounts in the banks without
such security systems which are be-
ing insisted on in the case of the
ordinary  citizen. If these b'g  indus-
tries, individuals and companies could
corner large amounts and ultimately
become a drain on the functioning of
the banking system, why should not
efforts be made to pinpoint the va-
rioug defects that are there and plug
them? And for that if there is need
for a high-power committee to closely
examine these issues. I see no reason
why there should be any fear, sus-
picion or apprehensi'n about it. Simi-
larly, there have heen numerous ins-

tances of dacoity and theft taking
place in banks. Several Mem-
bers have pointed out the alarm-
ing proportions of such ir:idents

and suggested some of the measures
to minimise the incidence of dacoity
and theft. Therefore. once again, if
a high-power committee could exa-
mine such in depth, with all the in-
formation that is available before it,
I see ng reason why either the Go-
vernment or the Mreasury BencHes
should have any reservation about
appointing such a committee, such a
committee going into the entire work-
ing of the banks, with particular re-
ference to these issues.

Finally., it may be true that the
employees and officers of the banks
are being paid reasonably fair sa-
laries, and are having reasonably good
facilities and service conditions. But
what is important is there has been
no uniformity in their pay-scales and
service-conditions. The pay-scales
and scrvice conditions of the bank
emnlnvees differ so much from bank
to bank and even between nationali-
sed banks themselves and between
nationalised panks and other commer-
cial banks. Therefore, a committee
should go into the rationale of the
various grades, of the various pay
scales, as also service conditions pre-
vailing in the different banks so that

[23 AUG.

1985 ] to go into the

working of Banks

there could come aboui a more uni-
form and rational system of pay sca-
les and service conditions for those
employed m banks. The range now
existing beiween the lowest scale of
pay and the highest scale of pay
is not in tune with the avowed object
of creating a society moving towards
socialist goals. Therefore, 1n order
to achieve the object of socialist goals
which is the guiding principle of the
entire nation toady, there is need for
a critical look into the pay scales and
service conditions of bank employees,
there is need for ‘bringing about uni-
formity in their working conditions
and facilities, between the banks and
even as between the banks and such
other organisations and the entire
work force in the country as a whole.
In view of these things 1 would re-
quest the Finance Minister to consi-
der this resclution with that under-
standing and assure the House that
the Government will make every eff-
ort to appoint a committee, as sugges-
ted by the resolution, under the chair-
manship of a retired or a sitting Sup-
reme Court Judge with some Members
of Parliament and other experts in
the field as members of the commit-
tee, so that the banking system comes
to play a more effective and laudable
role in the development of the coun-
try. Thank you.
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TG HEed W AT § OWT F.
I]Tg LT THT G—EH FZT 5:{?( =g
W"ﬁ i uw afafs w1 w@T fear
a7 faed gwuam amem & fa
agu g Fmfaes s
FEAY 97 U @ WY §OT 9EE) &
graarg faa wiv &fewr & @9 o
O @9 qY I wg faued
FATAT SIF | W 1969 F Ef
FT TEEHFT AT A WM o
B FT TEHEW FAT AT @ AR
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[ A IFT quI fear 911 98 Om
qga We®T  Faw 491 qlFT  foed
17-18 A # &%f F ST Fq
ERGUCUE IS SR ECE I I i)

SET A T AT AT & IIH S
FE AW g foT 9T W@ OE L FIE
AT g WX uF fawg ﬁra:r &y
qemEr ot fe o fafes ademe &
a1 &1 wiolkrE a9 & SAE
R FT AT F 25~25 FAIL E9AT
v fgmm SOt 0 w®w  gisEr
& geaeg ¥ FFL fuwad o€ gray
LRI TE T AU § 39
F1 9T 97 fF sieefas @19 37
JAT T AES fr=r s fr ka9
HT FUTIR & | 38 9F1T T qY
& fgafesr @ gD # fawnd
g F3ar § fyad guat afg &
W g; w ux gvaT g g F
mﬁ%wwrﬁ g W7 FE
gergwr feg & eﬂm’r%’w ST
feerrar o 8 ﬁ-‘ ST g% F FRFIN
g ST o1 ww oFw ¥ faafag
T gaw faear § 99 w1 919 fHeEr
¢ waw fawfesr § agr 97 wgmAar
g ST AT GRE FIW FW & SAF)
qOTF w1 & fqu gy gaw  faa
Tifgg + Sl a9 gz 2 fE S e
arr § fer s@w o @ §
s* fau ag a9t fF &
g § & fawem wend gy
o faEm S0 9y § oS s =
feat s A7 g gwm & fv afe
% §9% I WET 4l 15 qT
ITHT qF ¥ AWD =SA TN *
faafad & a W ww =T Ty
O W awiAgEmi W wiad
g Fg «r I gedr gfEw 9¥ aw
Wi famr e wfT medr #51 fF59
FIT &1 FfemE AT § TAFT AR
#er wEeT Y fama e g e
UF W7 G AT W T OHTGET AT
OTEHET AT wgaT g | &%t &
g @1 ww| ey o & osEw
fawfas & W w9r giwdy € Y
ged A 26 WE, 1985 &I HAGTU(ET
9% §®AT 933 & SOT W Faendr
T f& uw §www &1 S fRedl

[23 AUG. 1985 ]

to go into the 246
working of Banks

¥ W q1q £ A1 A A" 99
Fo fear s @@ W@ w10 & AT
Tgel fded ww 99E g9 w9E
F & A4 fFem & 7 g &
IaFt g1 fwvat ® faar w@m gy &
g J15 & fau fegr mar f& &<
15-7 qUer ¥ I9 affm ¥ e9a
g o7 | 999 1983 H fwww
% e sfremm & sawfe & &«
Fx % zfzar A fafegw a7 &
fog ug wo fear mar #@iR fET
gqt aafsm & §% AT TW 14
gt Taq wgail fxug w fear
T Az wAfEm w1 AT Al @
oSN & FAAE HFEY J¥ FAF F
faor gfag g, <&m gfsg 91 TF
HTHITT HRAT FT 10 BHIT €IT &
Wt mgr fggar 1 #ifE éaﬁ q
fesra & 3 fAaw &9 & swrAg
L gm"r & mafa #1 fasafedr &
®F § AT craargn AT 7g w3}
f5 39 gxg & 19T Far "SEre @
W@ § I AR guEe &1 fagw
g1 AT =rfed | & W gurq oY
¥ gtara ¥ gwdd w1 § fw #eg
g1 fouaw gar woifgg ) 9% @ ST
gq T § ag WA SAar HIT @ FT
FTOH FT g7 SFARIZAT 2 | g WA
grafr & THFT FZAAT ET T
a g w@mt #® faw Ty fag
qlavas 2 {5 Aag #1 uF 3=+ afafq
g SEwl awEstdl faraw gw 9
g atfer | gegaty )

i FFEwA QW (IET ¥aw)
greTT  IUFWIEHeT  WgiRal, Wi
gaTe faa as & WFAFT F grad
¥ gg SEATg 4TQ g WAl &gw
aidi ¥ & gAd g 1969 W AH
F1 TETFWT FL 4 W F1A4T
sfiqeft shaer TiHT T @ATSETE AT
femr ¥ uww qETA FAH ISAT | qTe
76T F SWaT 7 T FIW T WO
fpaT | SEY gEw e & fadTadw
Fr gaifig &1 1 "wor &y AE,
IgEwEr Y F@w FY SHAaT T
fFar | g TN guEE & feuw
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[= Feqaia T

¥ agg Fg FIW 4T | AAT AW
F UHFW F Ng I@RW 7 9 7
qzdt a7 gaafy &8 ® FDA FA
q, IAFT FF ¥ fee < AW
siq7 & fAg 39& @G X WO |
3Iq50 T I A1, wilgs A
qigifas Iaftzn = aifts, fraaar
F1 gaifes, mgm  9x grafa
g fas gifas 340 A qadfg o=
UF AT IRAIAE WEI, UF AT
gifas fasia £ 330 7 %39 Iaar
a7 AT 1 Fid7 fasT 69 F I
16 aif o, W 7§ AIF AMAA,
33T jgid A A uF TRy fAd
2
“Towards Social Revolution”
37 fema & wgiy frar 2
“It will not be out of place in
this context to mention here the
remarks of a non-resident Indian
businessman, Mr. Swraj Paul,
made at the Press Cleb of India on
19th August, 19¢3. He said: It is
unfortunate that just 11 business
houses in the country were control-
ling the industry in which public
institutions had invested about Rs.
27,000 crores whereas their own
investment was barely 148 crores.”
He further disclosed that 11 indus-
trial houses were siphoning off a
big chunk of the financial gains for
their own needs and according to
some estimates, they had deposited
Rs. 25,000 crores in banks over-
seas.” The remarks made by Mr.
Swraj Paul have not been denied
or contradicted by the big indus-
trial houses or by any responsible
quarter.”
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These industrial houses arec Birlas,
Tatas, Mafatlal, J. K. Singhania, Tha-
par, Sarabhai, Scindia, Kirlosker,
Hindustan Levers, Larsen and Tou-
bro and Modi.

qQIFTATT  ITANTER wEYTAT,
7¥ frrpzyis % A AN Femfas
75 BFi7 0z wAT R foAw 27
Fegare FAq7 wqar & 11 grafr
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gqAl R A} FF AEE TILH

% ot 97 WY wrgAfaaq AT
¥ 3% wreqw ¥ feur waw 31 AW
wm% g fx Fgrgﬁr:f ¥ ofsa®
=rarr< F AN T fAqr ¥ NS
¥ 2, AT fg I F fmﬁw sﬁ
fergesia g asA®  FE UA A
a1 WIF fa5& 37 Fisit # 7g fgrgea™
AR Fd IU X ﬁrm FT qzrﬁm
0 TET AFI gn g 3’5-71'3' i R f
gIafaar g ¥ AfER S ogA
qfe® A% &1 IAAT IqAF TR
1 fgszq7 ffam ac 3o % faaio &
fag, af amifseafas  #3=FW
FA & fag, zasmzIgr facsaq
FIT & fao, garaardy fzar & 3@
% FIA JotA4 F fan fEqr, drzde
qFTT Fi UF I3 ¢ HITAT
TTA H gederEz sitr wavar ¥ AT
FATHT FATAT 1 F F USAFA
F AT A GAT A % Tt ¥ AEE
3 faqg o1 sf® 5 fazw F fAg
o gt wy dwA W ey
g7 W ¥ fag a5 sz F Fabio
fawig & fax Y dar 79 Ao
aifer =g dar fa fom § =4
gt =rfgn ag 3Aar @9 gAr §
F? A8 TF 9417 2 | ZHIR ATIOT
fa= #f =Y JarEs qErd S uw
FgT A FArATT MR FIy A §
T AT AT TFIT A BLA THATT-
¥z TRiW, ¥YF zdwes feddAqbe
TR, AT UL@HE ATTE A,
Tfgfzer e & Sz 7%,
7 0¥ ®Eww § fyq qv g
FIER Jar FF FL W &1 AW
3d FAFAT A1 IF T I Frav
M, IF AF { AT fwr T
@ 2w F qmfas W wfan AT
# ardr ofezaw @ aFar § | AR
& 4 Fdww a3 & avgAT §F oAk
TA FIIFAY FT TEATHIOT AT FIAT
AMET | FFFT z8% am@Eag s gard
AL A7 =gar 2 fx trefm S
T ofgw yﬁqw FATET 2, A-AUITA
AT @, R arwfww AR
wifa® fafrg & Y 9% 9@ A3
@& FATI AR ¥ Fedly Ffadz
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F u# fafrezs & ot wodr faamE
faet & zew segin fomr 2z f&
27 BOTT FArg QAT gHTT Af&T
TRdiegne T wgAfene g
L KIEE] FAanamE W F 11 q?ﬁcrfa
aUA FT @ F 1 AR ag ey
7Y, mﬁr § 2500 13 TagT
4PM. .. N N
ggm fagwm ¥ st T vEr g
AR ST ¥4 148 FUT §, ag 8I=7
F1 1T g4 W 3T a@r F G

IO (A SUTATELST WU, T
#i omwndt & wIR & a'*m?f g
HERAT wrral FoAqE W OWTSIE &
weTs asH qIe Gt o ug dwen
fear wr o oo fergEam, gmra
W WISNIE AT A SHH W e %
feprr wite 7t & Qe F wrafmaar
g wiify fegmm & ufdeafy
aew ® afefeats & faege fawy
gu alm # oAae  avE fggEe
a fio & aw wad o femEi
gfrardi ' & W&l ar W g
f-ar‘q'rqr?r afwardi w9 Y os FlU-nge
Fw 2, W & om0 wEFvE
oA g ¥ F WA AT A
e F WA ¥TH ke E W WS
Far FO g & et 5w Aifeai
F1 S BT U F AT AGIA B AW
O WET H W FOWIT AW TR
g1 # ®E it & wwal § st AT
ARIT TWT a7 A7A BT #T W WL,
T A FET TAT AT WA [P
e HOFATC WS THE AT WA &
wgT & OWT W W g, Sy sy

§efi d¢ 9eav @91 AWl @I 9%
ag ) WS IWI FT Wy & g%
T2 vrgtr I T, WA AT,

feeelt &0 WiT WU TN &, WE a0 S
FeAG W97 £ a8 ¥ G° F qew
F wET & WV W W § A FaE,
FAF!, EEITAE, HEE Fi o HT WA
ST W T wE FAM -
F T § I3 WL F( U AT
w® § AT oas srgt‘i F WS
a8 & SUIEASR g, fa s foedy

F 50 gMv @i & fad ol A
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ur fastefi 1 F€AT UFo o URo
HloFwl g I IH YT 0 a(g 2 37 ¥
a1 FETT §, WU YAIE 0T & feg
fasielr 8, a7 ST xdiw ar Fooow
g 9y gew et F fed widlr
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FooEEa Fdr @ alis o
s am g fedmw & s
B uF A% W g oug wedd &

qT W ME & T @ § A uF)
wiem § fa wst gavme @@ wr
Forxdr il fEee| ul FRETT A
HHAAE U IETE Fit a3 wedi &
R & NewH d7r g W R AR
IS AU T (A (L
g 1w e $ LAl " st
TS ?Fﬂﬂ‘rﬁ WA # fws s fox
A BE-sE sEar g4t & frag
F &g w37 SEAl F fawed &
g wr ate & St S QIR wHE
& qomT A R 2, ITF I Top-
T Fi AW AT F FF (a0 g,
A SEl U avE SETG FI OGHE( F
&S0 (4 W SUMA 3, gy Wi Ty
T IE ¥, I A g | g
AW S FE-dE QA SEE &
CHa) v,%’ F, 97 Ay $ﬁ1q EES
W gyr AT @@l W@ A OHGAT W
¥T Yad g W7 sgy wiEr #0 vfaa
g AT WO GO E 1 IS Wi
Ao A OS d e dier b
gd g SET g, W WA €9 uiw
3T WET F( WTE F@ W g
T wHA soo/-ma‘r 9. 1000/-
wea sy fuer i 2, Fi W1 AR
AT ¢Er foeefi & va s wwd Fiar
G\"T Z o7 awg o fund s Ay

’JWI

HIET U IUNATERS "RIEUT, i
CE S MIECTIR Y = ie e MIC T ICe co i 1
gg o fygrmm & sifsa wiew
Fi e, 9g w0 9 "ok gedrew
Y wwife:, ST gtw s gl
foaw, SEW 9 IW F OEA G
wiEt i faw, IgRw 9 e

| @ water frawy | @me KR
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5 A AR T 3O F GF § A4
At f&axi  F W & Far exdly
gfrer St W wwaR W TEM,
fegld fo a8 7 wsfigaer #
IR ANATT qW w7 W EANA
®r ) fPEiw & wat &7 @
fgam % faT IEA wHiweTC aF)
F OBAIGAT &0 HFTNG  IETAETT
R, A W FAAIT WA TIAL-
7T & r g wordl gusadfy
@A F e @ g o B ouy
T THSAFE TR F T oA
wrgi f2a0 e oW 49T wEiA-
Tz qIE) TRA & T 91 w4 7w
F T AEiT ¥ fAyzg 8 fa W
w040 240 A0 X TIN TE AN T
guftr &FEC ¥ fram & 00F
A AT A fra gd & frged
[T AEH E F WzdE gFr A,
a0 sy GAr 39y fRar ster 2
gr33e AR F OAGHA F, HAE
QT HAE g7 8, IAR AT & A
BT FUT WA F HAT S B,
F A ST WI F! BT FATAT
¥, Wifeaq args  walwgar 7 oar
widt ® IWarat F Haw F WT
a4 fan S ! ddqw dwT @
fagd wwar @a AT B, W3 wss
T B OWSF W UH AgT A A
g4 4t & fd WEIT A%T § qAmw
SIY BN R, (e FRT § 9w
A M | AR FFT g feate
FIA FAH & fad wff ar T
afssrar daeT @ frafr qew & faafer
& faq fear war & TwmEEER
¥ Swardz & fag fami war &
qied A9 A frady T3 AN 2
ar IFer wiw FTAT NEfE AN
g 3T WIN ARG TART
FSIHL T G_T T § AR 3AH
FE AT I 97 99 &) fyweh 7
B al I P AE qA AR
1Al wid T Fhffre ga v §
afaa 3 @) § afera ¥Ex ¥ gamm
T ) ohkaw ST WT 2 W3
wfera wihaet alam &, 39k ar2r o
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I § 1 IHE HH SiAdr qAd; B,
At @A WA FAA ¥ yfera
I "EHd 9 w9 war @
HIAC YSHT §, IUF TeEr A7 B ;o
g1 TEN ug wAdT Af faw @i
qisi HIREFET WA: R 1 gEhTa

fead uiEn R F qer Y@ o
TR HS feRtid g wE o N

TR OT Fogiwowd war g #ifa
ZRA qiEH HET ORI T M E o7
& A e § waler fagr g
SRANXAAT  FaAIHI 4y, gzfra
ferd u w@st wmwar =T mar
TTE F 1 geTE WET AN g TifRT
AT w@@ K ghe ¥ ad @ way,
afsta URT F glma  qfad
qya wo3or ¥ FEa =fEg
’

WL 34Ta7E4d w4,
uStE w0 and ¥ ARE wdgqr
agrq SafFal ¥ 3T way ¥ dyar
foar ar 3 stq garr @ st
gt AT Staaffry wwesE g w
Sty ATy & o yfsa
RECEON CHE LTI TR TP e BT
21 1936 § wm zfEa avdg
FHE ¥ word ¥ Ifadq & dfeq
NATGL Aid A4 A WAA F omwerq
Fr Afrad b oagr oai

"l am a socialist. I believe in
socialisyy and I want to convert the
Congress into an organisation of so-
cialism. And when [ say I am a
socialist, I. believe in  scientific so-
cialism. The problems of India can
not be solved without socialism.
The problem of poverty, the pro-
blem of unemployment cannot be
solved without socialism and I
want to convert the Congress party
into g socialist organisation.”

TR Far o Wl @ Fr wim
B, aeE fggrad @ 1 37w
ARG S I VU S e e T IR R
T e & Gz F T A 47
sar¥fes fagical o favaim a0

BT WMMEr a7 TM WY A Qe

#q
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F41 3G+ 95 feori ¥ F139 IST40 11969
EEENVEE T CRIEL M- LTI B
FUAH F Houd Hi (A ATGICqr | G $g( 9T:
Private sector wil occupy the com-
manding heights of the economy.
2aiR 39 FY A S sy e F g a—
Public sector will occupy the com-
manding heights of the economy.
ECTREE I I L A
FhEEE FEE F osm AT SN
HAAWT  F g a1 an USEARTT
gul, 5§ WIAMA F q@ AR F
fagiqg mams: gg, wd  wfEwa
¥ §m gaw fggeam § A% ¥
TSR aN WHar  fwAr A
IR A A gEO L IS TRRgE A
¥ oaEteng fagw uds @dl &
EFTT H Wi W § ——25 B wWal
g wH( FE & A% 75 T TIE(
FF1 4 fasiar ¥

SHRI SANKAR PRASAD MITRA:
Madam, on what subject he is speak-
ing? Nobody has criticised the natio-
nalisation of the banks.

THE VICE-CHAIRMAN [DR. SHRI
MATI SAROJINI MAHISHI): It is all
right. He is expressin; his views
ERE T B S e )

~

& T 3™ HIdr

®rE; gay &g
&, - ~
T A0 AT

1

i
g
ari WA &l

Wi FeUAW I @l AL
gfisr ¢ St axi ¥ wrenA & fadal
Fr fad sir @ T W 9T F oArenA
F & I K TAeTmA 0 ¥ S
gy WA g % 9uE 49 ug §1
@ uSimarm & W g zafsd
THIFST ST R SEiE T g
Ut FET Fr a9t wer 2, S
3IIH sHfigr & o &, 0 &
@ 3fAa w4l § oguwk g
fadgs s wgar § & &%)
fazzn & gae s & 7T & w

T - P Y
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WENT WEHA TAC &1 A THRA Angw
FE | WG T TUAHT 59
% & 9An um A7 wr ANl mIE
giar =fge 1 ow AfEFE & &
dadi 0w 4% Fr @, T axn
GHiS gq4 598 & 8, 4 A% &0
A4S @ 2 A TmEEE §F
T HAGS IRG wvE w0 OE, T A
T wwnwen g odr & oagar g
fo Be w@d s S fegEim &
UFETH FHE T F FET FEWA
A A Iq OF Fi4Ah & I
gaeidl ¥ ux ofawfud seatew
w31 st g feedt ¥ oaf am A
il g8 %1 zHF I & faa
gdi st & feiws awem & &%
agi ¥ AR <N AN &1 @0 2
v ® waditm #r osfHa waeay
7 &1 g X AwawEes gE
¥ o quifefa cwfivd #i smaear
gt TifgT Ay 3w o o9, SRy
T

AT I ST WiE A & FF |

T A SR sqR 9gEE §
wg g fw

“that, as reported, numerous in-
cidents of dacoity and theft are
taking place frequently in nation-
alised Banks; that  despite  most of
the Banks performing the  same
functions there is o uniformity of
pay scals and service conditions
amongst the officers and employees
of these Banks;”

¥ @ e & fdew s
agal § & 4w #E w0 g
S THAT WHAR B IHE oL H
fag #efi St ¥ wgar =S fa
St OAE SN SENT K vE A
@ & A wfhm Acr §owg wgAar
TEar § B wedmma A7 & weyA
Y 3w ¥ wEw ohiwese LT OH
T & fwnAt = oS s f&E oS
WE I A W UE TR WY
® oy FT AMLT 1T Ag & Fha
WAt § ;W gare gy fag o
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zrar 8 2 3 agy sfaiest T 3,
‘q’ SMT BN faa g b fama &
dreT fad a9 e ww w0 43
SURT gF & T guF  2de%
qA@m g oS g I F @H A
g S g o § Fame Foaw
T T | TR A wT wH &
5 faar s &0 69 Haww & 83U
0T 2 fa 5707 YT 9T w59
il f?ur s afe feam [ Iuw
HHMA H o ¥T F R A
q fgemr d@r =F T T er ¥
fAazw aw Jgar g @ &m0 F q&0
Al TALHFT FHC & IHE(
T FRATE IS X F TGS F
I5F & fod, yiss T we fyw
F AOIH ¥E B fod, dlecid HET

R
ag

AWML &1 wSgy ¥ & fed,
AL FT FAWEHT Fl AW W &
Faq, ST tﬁ' dFd F WS

amr F fox, @@ @wE w1 rma-q
FEF (57, TAw T w0 owiaw
=Sl A oWeiqH v & fed, od-
PAW KT FI AL ¥W I (ord
faur sim ) Tww=El ® a‘r«r g fae
wdr S & fadg wen g fa owmr-
mal?swa‘?f %émra.
§ Hadd HTH g A g § fa
T 3T g0 =™ q RIS T 8
SH ‘i"( A EhUTl HIT 9 F7 FE(-
T amn AR 87 F WA and; |
W& T g A I W HAAT ¥ &
£ 1!

ﬁ:‘HJ

SHRI N. E. BALARAM (Kerala):
Madam Vice-Chairman, I support the
Resolution moved by the hon. Mem-
ber, Mr. Ramakrishnan, requesting
the Government to appoint a commit-
tee consisting of Members of Parlia-
ment and experts on economic mat-
ters. The idea about 3 committee is
very simple. He has mentioned in
his Resolution that it is high times to
assess the activities of the banks, and
that the committee should submit its
report, within a period of six months.
to the House. This is the simple idea.

[ RAJYA SABHA ]
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I think, except the operative part of
the Resolution, there is no difference
of opinion on all the other points
which have been mentioned in the
Resolution. There is no difference of
opinion among the Members from
both sides of the House. I was closely
listening to the speeches made from
the other side. I would like to  ask
them.

Mr. Ramakrishnan has mentioned
in his Resolution that increasing num-
ber of thefts and malpractices are
there in the banks. I would like to
ask Mr. Kalp Nath Rai, is it a fact
or not? It is a fact. I put it to the
House. 1 would like to ask them, is
it a fact or not? Increasing incidents
of thefts and malpractices are there
in the banks. We do not say, the
Mover of the Resolution also does not
say, that frauds are committed in all
the banks throughout the country.
Who said that? Whom are you reply-
ing? 1 do not understand. Why do
you exgggerate? The other day, when
the Minister was replying, he gave
the facts. He told us that in every
year, 1982, 1983, 1984 1835, case of
frauds have been increasing. Is it
not a fact?

I would like to ask another ques-
tion. T hope, the Minister will reply.
Only two-three weeks back, one of
the journals—it is not an irresponsible
journal; I am quoting the ‘Economic
Times’—reported that about Rs. 2,000
crores were writtten off by the banks.
Is it not a fact? Is it not time tha!
we should go into, we should look
into the entire activities of the banks
I do not know the technical terms of
these things. First they say, it is
doubtful. It is, doubiful advances
made. Then, they say, these are sti-
cky advances. The third stage is,
write off. Things are going on like
that. I do not say in large number
of banks, but in many banks, things
are going on like that. This is the
first point mentioned by the author
of the Resolution.

AN
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The second point mentioned by him
is, numerous incidenis of theft and
dacoity are taking place. Can we
deny the fact? I ask. What happened
day hcfore yesterday? Three  days
back, I put a question in the House.
The Minister replied that steps are
being taken, in a phased manner. to
protect the banks; that security mea-
sures will be taken immediately, He
assured the House. The next day,
what happened in New Delhi? Again,
there was a bank robbery. There-
fore, this is what is happening. As
I said earlier, there is no difference
of opinion on all these points. The
only difference between us is in re-
gard to the operative part of the Re-
solution. You do not agree to that.
One Membey from the other side—I
do not remember the name of the
Member—while concluding his speech,
supporting the Resolution, appealed
to the Minister that he should go
into he details in regard to the func-
tioning of the banks. This is what
we are saying. We are saying the
same thing.

Some Members were telling us,
why don’t you read the reports of the
Reserve Bank of India. Of course,
I do read the reports of the Reserve
Bank of India. But do you think
that by reading the reports of the
Reserve Bank of India, we will be
able to get the entire picture in re-
gard to the functioning of the natio-
nalised banks? Can anybody tell the
House? I do not think anybody can
say like that. I regularly read the
annual reports of the Reserve Bank
of India. T know. in some banks,
where representatives from the Re-
serve Bank of India are on the boards
of these banks, frauds are commit-
ted. Is it not a fact? It is a fact.
Therefore, don’t simplify the whole
thing, don't paint a rosy picture and
say that nationalisation has solved all
the problems. We are not opposing
nationalisation. Nobody from  this
side. Why do you say that? Nationa-
lisation was a big step. Every body
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agrees with that. We are not ques-
tioning nationalisation. What we are
questioning is, what we want to un-
derstand is. how do these banks func-
tion? Our feeling is, all is not well
with this sector of industry, the ban-
king sector. Something is wrong So
why don’t you have a check up, an
assessment of the whole affair? What
is the harm in it? Somebody
“there is secrecy in the bank”, as if
the Committee is asked to check up
the accounis of each individual, how
much money he hag got in his bank
accounts. Is that the intention of the
Resolution? Why do you put forward
such silly arguments? We do not want
to go into the secrecy of any account
of the bank. We want to study the
activities of the banks. It is clearly
mentioned  in yais: “to enquire into
the activities and affairs” of banks
which every body should know-——in-
cluding the lending activities of the
banks. —
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I can give you one latest example.
There are reports in the paper that
a particular bank, a very good bank,
the State Bank of Indore, is commit-
ting frauds. I can give you two exa-
mples. One is, the Madras branch
of that bank has reportedly suffered
a great loss of 5 crores of rupees by
giving an advance to one Noor Moha-
mmad and Co. You know that party
was allowed advances against un-
cleared cheques and drafts. Another
case in the same bank is that of In-
dore Inlustries (P) Ltd., Dewas. That
company was granted 2 crores of
rupees by this bank without proper
serutiny of the company or the pro-
ject. And that amount was stopped.
Things are going on like this inside
the banks. Please don't give ug a
rosy pictore. Something is wrong.
Frauds are there. Reports are there.
It ig on the increase. I do not say
all the banks are committing frauds,
but it is there. Sp it is time for us
to go to and make a study how we can
improve the activities of these banks.
We do not claim that the Members
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of Parliament are experts. Members
of Parliament must be there, Ex-
peris on financial matters must be
there. The Commitlee should go into
the broad activities of the functioning
of this body and submit a report with-
in six months. We can have a better
discussion, with belter understanding
we can discuss things and not in the
air. We can discuss things in a bet-
ter way. Supposing we get the re-
port, what is the harm in it? 1 do
not know. There is no harm in it
It will only help, it will only contri-
bute to the better funciioning of the
industry which is a vital sector of
the economy. I hopce the Minister
will understand the spirit of the Re-
solution and accept it and help us to
improve this industry. Thank you.

SHRI VEERSHETTY MOGAFPPA
KUSHNOOR (Karnataka): Madam
Vice-Chairman, I congratulate Mr.
Ramakrishnan that he has given us
an opportunity by bringing this Re-
solution to discuss the working of the
banks, It is not the question whether
after nationalisation the banks have
served or not. I think nobody will
doubt about advancing loans to the
weaker sections and the priority sec-
tor that all the Scheduled Banks and
nationalised Banks have done won-
derfully well. That is not the ques-
tion which has been raised by Mr.
Ramakrishnan. The question which
he has posed before this House is
that cvery day we are reading in
the newspapers about bank dacoities
and frauds. These two have created
a bad image about the working of
the banks in the entire country. This
is not my opinion. This is the opi-
nion of Shri M. N. Goyaporia, Chair-
man of the Indian Banks Associa-
tions, representing all the nationali-
sed banks and even the private banks
also. He has expressed this opinion,
He is also Chairman of the Central
Bank of India. I quote:

“The image of the banking in-
dustry was now perhaps at the
lowest ebb. On top of the continu-
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deteriorating services in the banks
was superimposed the increasing
incidents of frauds and malpracti-
ces involving branches, both within
the country and overseas. All these
had tarnished the fair image of the
banking industry”.

This 1s the opinion of one of the
top bankmen—Chairman of the Cen-
fral Sank of India and Chairman of
the Banking Associaiion. Therefore,
it is the duty of the Members of Par-
liament to express their opinion as
to what is wrong with the banks.

Now he has brought in the poin
about banks which have committed
frauds. I would like to bring to the
notice of the House instances of frauds
committed-—I am not quaoting figures
of carlier ycars but only of recent
years. In 1983-84, 528 cases have been
booked and punishment was awarded
in 85 cases. In 1984-85 2,410 cases
were booked and 700 have been pu-
nished. In 1985 also. 609 cases have
been booked. Madam, here I want
1o point out to the House that in most
of the banking institutions, the Chair-
men, Managers and Accountants think
that they have not jncurred any loss
because against all these things inclu-
ding fraud there is insurance. Ag-
ainst dacoity also there is insurance
and they get back the money. Bul
whose money is it? Who is taking
advantage of these frauds? These
frauds are being commilted by dis-
honest customers with the connivance
of the bank employees, day 1n and day
out, over the last several years. So,
something should be done and we will
have to prescribe how to check all
these malpractices which are being
committed day in and day out.

Here, Madam, I want to bring to
the notice of the House that the ban-
king indusry is a public industry.
People’s money is involved there by
way of deposits. In the month of
May this year there were nearly Rs.
72,000 croreg as deposits in the sche-
duled 'banks, commercial banks and
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nationalized banks. This is all money
of the public. We will have to be
much more careful in overseemng the
working of the banks and unless we
are careful in that, there could be
trouble as happened recently. I
think the House knows very well
about the three banks which have
been now liquidated and are being
amalgamated with some other banks
just like the Bank of Cochin, the
Laskshmi Commercial Bank and the
State Bank of Miraj. These three
banks had bungled in their loans and
advances and frauds also had taken
place in them. So, on the basis of the
report of the Reserve Bank of India,
these three banks hgve been amalga-
mated with nationalized banks. So, in
their watch over the performance of
these ‘banks, Parliament as well as
the gencral public must be very vigi-
lant.

In the same way, dacoitics are
also taking place. About dacoitics
and frauds wc are recading in  the
newspapers. In 1981, 32  dacoitics
took placc; then, 71 in 1982, 100 in
1983, 96 in 1984 and in 1985—till to-
day—53. Why I am quoting  these
figurcs 1s to show thai the number
of dacoities is increasing, and unless
something is done we cannot prevent
these dacoities. Here even the Indian
Penal Code as it js today or even
the Criminal Procedure Code is not
going to help in any manner. There
must be some changes in the Indian
Penal Code and Criminal Procedure
Code because these Acts has been fra-
med long long ago. There must be
some gmendments made therein in
order to punish persons committing
dacoity, fraud and misappropriation
of funds. ‘There must be some
changes in the law. These laws are
not sufficient in these times to give
appropriate punishment to those who
are committing these frauds and
dacoities,

Lastly, Madam, it is stated that
even though the Reserve Bank of
India is doing inspection of all these
banks, due to the enormity of the
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network of banks—there are nearly
40.000 branches—the inspection ig not
to their satisfaction. They say that
due to the large number of branches
enormous amounts of money are
given as advances and loans and there-
fore, the work of the banks also has
increased and therefore, inspection by
the Reserve Bank is also faulty., At
the same  time, audit which s being
done by Chartered Accountants must
not be allowed to be done by the
Chartered Accountants and it should
be done by the Comptroller and
Auditor-General of India. Even now
the Chartered Accountants are feeling
that they are not getling proper in-
formation and sg they are unable to
do proper accounting.

With these words,‘Madam 1 con-
clude my speech.

THE V!ICE--CHAIRMAN [DR.
(SHRTMATIY SAROJINI MAHISHII:
Mr. Dhabe. I would request you to
take only three minutes.

SHRI S. w. DHABE (Maharash-
tra): Madam Vice-Chairman, the
Resolution is very important. And I
support the Resolution moveg by my
friend and esteemed colleague, Shri
Ramakrishnan. I would Ilike to gsay
that the time has come in our coun-
try to have a wage policy. Unless
we have got a policy on income, pri-
ces and wages, no progresg ig possi-
ble.

By our actions we are creating more
disparities in the pay scales, by creat-
ing new pay scales for the rural bank
employees. Even +he Diple Commis-
sion in UK and in our country the
Lingam Committee have sajg that
there must be some parity between
the lowest peid man and the highest
paid man ip the country,, that it
should be limited to 1:10. We have
not made a start even. The lowest-
paid. man is paid Rs. 400 to Rs. 600.
and the highest one is paid more than
Rs. 10,000, Why should there be the
chaos at least in the pay scales in the
organised gsector? On this aspect, a
month back or so recommendations
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wele made that two ways were open
to the Government, One is tg have
amalgamation of the banks. The
Banking Commission, in fact, in 1970
had gone intp the matter. Then, the
Manubhai Shah Commission was ap-
pointed 11 1476. And, thereafter the
James Raj Commission in 1978 recom-
mended that the number of the nalio-
nalised banks should be reduced and
that the course of amalgamation
must be started: In tact, our cstecmed
Chairman, when he was *he Finance
Minister in 1980 was also of the opi-
nion at that time that these banks
should be merged and that a scheme
of merger shoulgd be evolved. 1 fail
to understand why the Government
is shy of not having one bank of
India so that all amalgamation takes
place and the multiplication of works
stops in the country, It is high time.
The nationalisation was done in 1969,
and merely peating drums in 1985 by
M:. Kalpnath Rai is not going to
solve the question. Therefore, fur-
ther stepg are necessary to streamline
the working of the banks, which will
eliminate the frauds and will also add
to the efficiency of the workers,

Thercfore, my first suggestion to
the Minister is that thig is high {ime
that he should take steps for amal-
gamation and for having one bank in
our country, If onc bank is formed,
the question of uniformity of the pay
scales will be solved. Otherwise,
there must be a pay commission. If
it is not covered by the Fourth Pay
Commission. immediately 5 committee
should be appointeg to have unifor-
mity in the pay scales of the bank
employees. The other day the Min-
ister was saying that the rural banks
have got different pay scales. In fact,
todey. the commercial bank employees
are paid three times more than wha%
is paid to the rural bank employees:
simple because they are in villages,
they arc paid less, and the State Gov-
ernmen{ salary is the pattern. On
lendings the rural banks are charging
the same rate of interest as the com-
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mercial banks and other. So far as

the service conditions are concerned,
they are very poor.

THE VICE-CHAIRMAN |DR.
(SHRIMATI) SAROJINI MAHISHI) :
Dhabeji, I would like to reguest you.
So many Members have participated.
You give an opporiunity to the Min-
ister also tg reply.

SHRI S. W. DHABE: 1 am finish-
ing in a minute. I am not speaking
idly. 1 know, five minutes wepe
there. I know the time schedule. T
mus{ hear the Minister.

For the rural bankg to do this,
there is no justification. Having the
lending rate at the same rate as the
commercial bankg and then paying
less to the workers is not proper.

There is a feeling in the country
that Parliament has no control over
the banks. Under these circumstances,
the Resolution is very essential, and
the Government should accept it and
appoint a committee,

Thank you.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJINI MAHISHIJ:
Mr. T. K. Ramamurthy. I request
you to take two minutes gnly.

SHRI THINDIVANAM K. RAMA-
MURTHY (Nominated): Madam Vice-
Chairman, I have only one sug-
gestion to make. There was an obser-
vation very recently by the Minister
of State for Finance. He said that
only the bankg have been nationalised
and that the minds of the people who
are serving in the banks are yet to be
nationalised. That is the problem,
and that is the crux of the matter.

About the fraud and other things
that have been mentioned by the
Mover of the Resolution, I can say
only one thing. There are frauds.
But how far? What is the extent of
our advancement in the field of loans,
in the field of industries? And whe-
rever frauds have taken place..
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(SHRIMATI) SAROJINI MAHISHI}:
Already some hon. Members have
spoken about it. There 1s neo use re-
peating it.

SHRI THINDIVANAM K. RAMA-
MURTHY: Madam, I am not repea-
ting. I am making another point.
When the advances are given by the
banks, it concerns other departments
like ndustries, etc. Therefore, they
have given room for these frauds.
Can any one accusc that the political
element 1 involved in all these sanc-
ionl of loans. NWow, a time has
come to review our banking system.
As far as the modilisation capacity is
concerned, 1t has given more room
for certain malpractices. Madam, va-
rious  State Governments in the coun-
try deposit the funds at their disposal
in certain bankg at the will and plea-
sure of the Chairmen of the Corpora-
tion concerned or the Minister con-
cerned; ang the allowable percentage
of commission is 7 per cent. When it
goes “o lakhs and croreg of rupees you
can 1magine the percentage of commi-
ssion to the Chairman of the Corpora-
tion or gothers who hold official or
non-official position. Madam; I want
the Government to check these things.
(Time bell rings) Madam, I am
concluding.

We know that in the recent past a
number of dacoity incidents took place
but were they with the conclusion of
banking officials. 1f it is not in collu-
sion with the banking officialg then it
is a question of law and order. Then
it has to be tackled from the law and
order point of view., We also know
that the question of law and order is
vested with the concerned State Gov-
ernments: However, I can definitely
say that wherever the incidents of da-
coity have taken place we can look
into them only if they were in conni-
vance with the banking officials. (Time
bell rings) Madam. before concluding
I would like to suggest one more point.
Ag far as the wellare programmeg are
concerned, the fraud or malpractices
have definitely not taken place to the
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extent we fear. I have not found any
fraud in iy Stale when loans were
extended under IRDP or NREP pro-
gramme for the people who are below
the poverty line. There might pe
cases of harassment to poor people
while cxtending loaans by the banking
officials. I can say that fraud has not
taken place in the gbove cases. But
in the case of advancement of loans
for bigger business houses, fraud Is
there
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THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJINI MAHISHI]:
I request the hon, Member  {o
conclude.

SHRI THINDIVANAM K. RAMA-
MURTHY: Madam, from that angle
banking <ector hag succeeded in  im-
plementing social welfare schemes.
That must be acknowledged.

SHRI DEBA PRASAD RAY (West
Bengal): Madam, I jus{ want to take
a minute only. The report of the
Comptroller and Auditor General for
1983-84 ha; said that Rs 60 crares
wasg the extent of fraud committed by
the officials who are responsible for
distribution of loans to the people who
live below the poverty line. .And that
was done in comnivance with the
banking officials, That is the Govern-
ment report.

SHRI THINDIVANAM K. RAMA-
MURTHY  Perhaps that might have
taken place in the State to which he
belongs. Madam, I come from a dis-
trict where nearly 47,000 people have
received loans tmder these schemes in
one day and Rs. 15 crores was distri-
buted. There was nol a single inti-
dent of fraud, corruption or harass-
ment, I am glad 1o sav that theeo
schemes ave becoming more and more
popular, I think it is only the social
awareness {hat can put and end to any
kind of corruption in implementing
the social welfare schemes, whereas
in other schemes where people want
lo get loans from the hanke for
their own onds there are frauds, It is
for us tg support the Government
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in implementing these schemes hon-
estly. At the same time, the Govern-
ment chouid t{ake strong action aga-
inst the officials who are indulging in

corruption. Thank you.

[The Deputy Chairman in the
Chair.]

THE DEPUTY CHAIRMAN: Mr.
Ramamurthy. would you like the Min-

ister to intervene now becausc we
have to finish this by 5 P.M,

SHRI THINDIVANAM K. RAMA-
MURTHY: Yes Madam.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDIIAN POOJARID): Madam,
Deputy Chairman, at the very oulset,
I thank the Hon'ble Member from
Tamil Nadu, Shri R. Ramakrichnan
for bringing this resolution before the
Houde for giving all of us an oppor-
tunity to go through the operation of
the banks on the floor of thig House.
Madam, about 15 members have taken
part on the debate. The members
who have taken part are—Shri Ram-
eshwar Thakur, Shri Hukmdep Nara-
yan Yadav, Shri Nand Kishore Bhatt,
Shri Sankar Prasad Mitra. Shri H.
Hanumanthappa, Sbhri Kailash Pati
Mishra, Shri M S. Ramachandran.
Prof. C. Lakshmanna, Shrimati Shanti
Pahadia, Shri Kalpnath Rai, Shri
Kuschnoor, Shri S. W. Dhabe, Shri
Ramamurthy and another member
The resolulion speaks about the meed
of the hour—that meang that we
should go in for the appointment of
some committee for the operalion of
the banking cector. Hon'ble Member
has stated that the banks has not
been mad= accountable to the Parlia-
ment. The time hag come even after

the nationalisation now 16 Yyears
have passed and it s timc
to look into the operations

of the banking sector by a Parliamen-
tary Committee. Sir, ags  you know,
there iz <pectacular expansion that
has  taken nlace after the mationalisa-
tion of the banks. At the time of
nationalisation —i.e. in the year 1969,
there were 8262 branchea. Today, we
hav. got more than 49.000 branches.
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Madam, here, when we nationalised
the banks, only 16832 branches were 1n
the rural greas which accounted to
22.2 per cent. Now, we have got
more than 28,000 prancheg in the rural
arcas. At (he time of nationalisation,
their deposits was lo the tune of Rs.
4 646 crores, Today, we have got more
than Rs. 75,000 crores, So far as the
advances are concerned, when the na-
tionalisation tvok place, advances—
outstanding advanceg was to the tune
of Rs: 3949 crorves. Today, we have
got more than 50,000 crores which has
becn given ag advaices to the people
of this country. The credit deposit
ratio for the country is today more
than 60 per cent. Now, Madam, we
have got a figure of 7 lakhs fo far as
the employees arc  concerned. More
than 7 lakhs employees arc working
in the banking sector. When the
banking development has taken place
in this magnitude, we know that there
are deficiencies and also some lapses
in the working of the banking sector.
Madam, what are the machineries that
have been operating in the country to
go into the operations of the banking
cector? The hon, Member, Mr, Rama-
krishnan, hag made a point that there
iy no machinery ¢o far as Parliament
iz concerned to go into the working
of the banking sector. Madam, as
vou know, inside this supreme body,
hon. Members who share the concern
regarding the deficiencies and lapses
which are found in the banking gec-
tor, gre pulting questions, When ques-
tions are put and when we answer
the questions which are put in Par-
liament, I feel personally that we
hava to thank the Parliament Mem-
berc for putting probing aquestions
that go to ihe root of the funclioning
of the banking sector. When you ask
for details and when we reply giving
information, the entire gamut of bank-
11¢ operations is gone into, So many
queslions gre put, particularly about
the benking sector. And out of 200
unstarred questions, we have to ans-
wer aboul 40 fo 50 questions per day
about the banking sector and the
bankine institutionis, Now, apart from
this, the Estimates Committee had
gone into the gamut of operationg of
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the banking saector, Not only this, ag
you know, the honourable and dis-
tinguished member from the Janata
Party, Shi1 Era Sezhiyan, as Chair-
man of the Committee on Paper. Laid
on the Table went into the details of
the bankiug operations and submitted
a report bringing out irregularities
and non-reconciliation of inter-branch
accounts. Before that, I went and
paid supprise visits and 71 also
brought to the notice of Par-
liament and the banking sector that
inter-branch reconciliation haqd not
heen done for the last 12 years That

was the position in some of the bran-

ches, Apart from these, as vou kn(m
Madam we have got other machinerieg
also like statutory auditors. Thesc
statutory auditorg are heing appointed
by the Reserve Bank of India and also
the Government, These statutory audi-
tors also go into the operation of the
banking sector. Apart from these
people, Madam, as Ministers, as Gov-
ernment, we are also regularly. on
a quarterly basis, moniloring and
going into tie operation of the bank-
ing sector. In addilioa to that the hon.
Members in their respective States, in
their districts, in their blocks, are
also involved a- veorple’s repreren-
tatives. In the DIC, which i a Go-
vernment body, Memberrs of Parlia-
ment and Members of Legislatures
are also participating, So you are in
a posifion to look into their operations
so far a« the programmesg for the
weakrr seclions are concerned, Now,
what iy the position? Let us come to
the overation side, We have got a
priority sector. In 1969 we were able
to give only Rs. 441 crores to the
priority gsector ac advance Novw, il is
more than Rs. 18.000 crores, Percent-
‘age-wise it is 40 4 per cent. the tar-
get wace 40 ney cent We have cros-
sed the target. We have got other
programmes like IRDP. The target
has been given For the information
of honourah'e Members. the target
during the Sixth Five Yeay Plsn wag
Rs. 3000 crores That has to flow
from (he TRDP from the banking sec-
tor and the cooperalive sector. What
was the smount we have given? Have
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We been able to reach the target?
What was the performance of the
cooperative  banks which are con-
trolled by the Stgte Government and
what is the performance of the com-
mercial banks under the IRDP during
the Sixth Plan? A sum of Rs. 3000
crores has to flow on a 50:50 basis.
The performance of the banking gec-
tor is to the tune of 80 per cent and
the cooperative sector's performance
is only 20 per cent. This is the per-
formance. .. :

THE DEPUTY CHAIRMAN: Mr.
Minister, how long will you take more?
Shri Ramakrishnan hag also to re-
ply to the resolution and there are
only 7-8 minutes left to close this dis-
cussion,

SHRI JANARDHAN POOJARI: I
will try to conclude, Madam.

Now, therefore, we cannot say that
the banking sector is not performing
well. Of course, there are lapses,
there are deficiencies. gz I have said
earlier., Honourable Memberg from
both sides of the House have also
pointed out ceveral cases of {fraud.
The Governmen{ is seized of the
matter. We also share the concern
of the Members who have taken part
in the debate and=brought out the
deficiencieg in a very effective man-
ner. I must congratulate the Mem-
bers for bringing to the notice of the
Government so many of the happen-
ings in the banks. We have debated
thiz subject for three days, that is,
on three occasions now, What have
we done? The very fact that we have
dis cussed it on the floor of the House
such a length showe our concern for
the banking g¢perationg in the coun-
try. One honourable Member from
the Communist Parly of India caid
it ic not the intention to go into each
and everv constiluent of the banking
sector. It is not the intention to
elicit information regarding indivi-
dual constituents, That is correct.
He is correct in his submission. It
iz not the intention of the Jegisiation.
It is not the intention of Membhers of
Parliament to go intg the operation
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of the banking sector in detail. In-
depth check is not going to help us.
As you know, the banking gector is
a sensitive institution. We have to
maintain the confidence of the people.
Here is a commercial institution. We
have to keep that in mind. Now, the
honourable Member, Mr, Ramakrish-
nan of Poojari, nobody will like to
know the detailg of the accounts of
Mr. Ramakrishnan or Poojari, No-
body wants it, and it ig not the in-
temtion of our parliamentarians also,
whatl is the amount that has been
drawn by Mr. Ramakrishnan or Poo-
jari or by somebody It is not our
case. What is our case? We want
to go iuto the operation, whether we
can bring improvement. We have
done it. The very fact that this re-
solution has come here is an opportu-
nity for the honourable Members to
come before Parliament and to speak
on the operation and it is for the
Government {o take note of it and
alsp it iy for the Government to take
action and we have been taking steps
so far as fraud is concerned....

THE DEPUTY CHAIRMAN: Mr
Poojari, within five minutes the reso-
lution is Tlapsing. The mover of the
resolution waniy to qay something n
reply. ... .

SHRI JANARDHAN POOJARI: 1
will just finish in five minutes. ...

THE DEFUTY CHAIRMAN: But in
five minules the resolution itself will
lapse. We cannot\proceed with this
after 5. We have to take up some
other business.

SHR] JANARDHAN POOJARI: So,
Madam, so far as frauds are concern-
ed, I have brought to the notice of
honourable House the steps that
have been taken by the Gov-
ernment and also by the banking
sector ant I have also brought to
the notice of the House earlier in the
course of replieg fo Starred Questions
on the floor of the House. We have
brought to the notice of ithe House
the steps that we have been taking
so far as dacrities are concerned. It
is true tha/ “ere js an increase in
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the number of frauds and there s an
increase in the number of dacoities.

But I have given the figures also.
What is the amount that
is  involved? It is about

given the figures also. What i3 the
amount that is involved? It is about
Rs. 38 crores or Rs. 338 crores With
regard to the dacoities, I have alrea-
dy stated the samount, What i5 the
amount that is involved? The amount
that is involved ig about 1} crores of
rupeey, of s0. It s not our inlention
o defend this, But the point thas has
been made is that if there ig a big
sector like the banking sector, wa do
not say that there will not be any
fraud and we cannot say that there
cannot be any dacoity, But we can
only say that wc are taking steps to
reduce them. Some people say that
there is an increase in the number of
frauds: But what used to be the case
previously? The frauds were not
detected for yeans together, for five
years or for seven years, They were
not detected at aill. But, becausz of
the steps that we have faken. and
because of the inter-branch reconcilia-
tion that is being done now, these
frauds have been proughy to ligh: and
they have been brought to the surface
and the frauds are detected in time
and action is being taken. It is heca-
use of the stepg that we have waken,
Madam, that we hgve been able to
bring down the number of such cases.

Madam, the honourable WMamber,
Ramakrishnan;i, in his opening spee-
ch, atated that he knowg that the
Government would not accept the
proposal for the appointment of 3
Committee. And, Madam, T sa‘v that
it is not possible, Already we have
got the machmery to look inlo the
operationg of the banking sector. Let
us al) join together and see that there
is improvement. At the same time,
Madam, my request ig this: Let ua not
bring down the image of the banking
sector, After all, it is a vital orgami-
cation and it is a vital institution.
There are black sheeps. 1 do agree
that some black sheeps are theire. But to
say that all the people are bad, 3l the
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people are tlack sheeps, is not in the
jnicrest of the cmployces also, Let
us identify the black sheeps and let
us punisih them. Let ug weed them
out, Then only we run take action.
Thig is the wubmission I am making
and, therefore, I request the honoura-
ble Member to withdraw his Resolu-
tion. Thank you, Madam.

THE DEFUTY CHAIRMAN: Now,
Mr, R. Ramakrishnan, You have gol
only 3 minntes,

SHRY R. RAMAKRISHNAN (Tamil
Nadu): Madam Deputy Chairmgn, I
know that we are running againsi
time.
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Madam, 1 am thankful to all the
honourgble Members. As many as 16
of them have participated in this dis-
cussion which has spread over two
Private Members’ days.
thankful to the honourable Minister of
State for Finance who has been pre-
sent herc and who has been carcfully
listening to the points, I am also
thankful to the honourable Minister
of Finance, the Cabinet Minister, who
hag just come in despite his busy sche-
dule ...

THE MINISTER OF FINANCE
AND COMMERCE (SHRI VISHWA -

NATH PRATAP SINGH): Just for
you only.
SHR1 R, RAMAKRISHNAN.. for

listening {0 my reply.

Madarn, it was never my intention
to criticise the nationalisation of
hanking, It fact, the nationalisation
of the banking sector was one of the
major bold steps taken by Mrs. Indira
Gandhi during her first tenure and the
entire couniry welcomed this measure,
What I wanted in my Resolution was
this; T had only stated that despite
sixteen years having elapsed since
nationalisation, the banks have not
been made accountable to Parliament
in a proper manner. You must read
my Resolution carefully. Many of the
honourable Members have said that
I have stated that the bankg have
not been made accoun table to Par-

1 am also -

[23 AUG. 1985 ]

to go into the
working of Banks

liament. [ beg to differ. [ have oaly
#aid that the banks have not feen
made accowitable in 3 proper man-
ner. What the honourable Members
from the Cengress (1), benches, excep-
ting a few like 1ny good friend, Shri
Kalpnath Rai. who supported 'me
have missed ig thig that neither the
Public Accounts Committee for noc
the Committee on public Under-
takings has been given the powe= to
go into  tie working of the banks

and the batks do nol come under their
purview .
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Madam, this has Leen

specifically

excluded. I say thal like any other
commercial undertaking, the Com-
mittee on public Undertak.

5P.M. 1ngs should go into the bank-
ing sector also. So, what I

have said is that in view
of the increaging number of banks

frauds, in view of the numerous itci-
dents of dacoities, in view of the va-
rioug problems with banks, I have
suggested that, although I know it
will be a far cry for the Government
to appoint, over and above the head
of the Reserve Bank. a committee per-
petually to go into the working of
banke, at least as g one time moa-
sure, to appoint a committee under a
Supreme Court Judge, consisting not
merely of Members of Parliament but
z1so expert, in finance and hanking.

Madam, I know the Prime Minister
hag got a very important statement
to make, I wiil just make one roint
before concluding, quoting the hon.
Prime Minister’s own mbother and
our dear and respected leader, Pri-
me Minister Mrs. Gandhi. She only

said thig at the {ime of nationalisation
of hanks:.

“An institution guch as the bank-
ing =ystem which touches and
should touch the lives of the mil-
lions hag necessarily to be inspired
by large social purposes and sub-

ser've all national priorities and
objectives.”

Since many of the committees 1ike the

Estimates Commitlee and other finan-

cial committees only go into the peri-

phery of the banking system from
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time to time, [ had askeq that Parlia-
ment should appoint a committee.
However, I kxnow the commitments of
the Minister of State for Finance. He
is one person who has put many of
the arrogant Bank chairman in their
place, and I congratulate him. He has
also done quite a lot for the poor
people by organising ‘loan melas,
which I support—only, of course, you
must ensure that they are returned.
And since this opportunity has been
given to us to discusg the whole thing
in detail, T bow to hig wishes and
withdraw my Resolution by leave of
the Hceuse.

THE DEPUTY CHAIRMAN: Un-

conditional withdrawal.

The Resolution was, by leave,
withdrawn,

STATEMENT BY PRIME
MINISTER

Flections in Punjab
THE DEPUTY CHAIRMAN: Mr.
Prime Minister.

THE PRIME MINISTER (SHRI RA-
JIV GANDHI): Madam Deputy Chair-
man, Hon’ble members are aware that
the schedule for elections in Punjab
has been gnnounced by the Election
Commission.

The primacy of the electoral pro-
cess in our country is obvious: it
needs no special emphasis.

It is well understood by our peo-
ple that the right to vote is their
instrument for achieving progress and
prosperity.

However, in the context of recent
events in Punjab, the electoral pro-
cess has  also acquired g new national
significance,

The fundamental issue now before
all political parties committed to the
democratic system is.

Shall we allow the exercise of the

[ RAJYA SABHA]
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free will of the people to be obstruc-
ted, frustrated and subverted by the
forces of extremism and terrorism?

On a correct response to this ques-
tion hinge; the fate of the democratic
system in India,.

Either all political parties unitedly
face the sinister challenge of terror-
ism by sliengthening the democratic
process aor they succump to the threat
from lerroristn and extremism.

In Punjab all else is secondary.

How individual parties fare is of
little consequence. It does not matter
who wins, and who loses.

What matterg is that the lamp of
democracy is not extinguished: what
doc; matter is that india wins,

The people of India have shown
that they value democratic rights and
freedom above everything else: the
political parties that represent them
value democracy no less.

A democratic election is the peo-
ple’s answer {o the brute force em-
ployed by a small gection to impose
their will cn the massas.

We shall not allow divisive forces
to prevail.

We shall serve ag the instrument
to enable the democratic process to
triumph  whatever the rick to our-
selves.

As the custodian of the people’s
will and mandate, I am fully commit-
ed to thig course,

Our democratic society has ihe in-
ner strength to close its ranks to face
the dangers that confront it.

We shall demonstrale that we are
capable of rising above expediency.

Let us, who value the ideals that
have built this Nation, together ac-
cept this challenge.



